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not a member of the Housge, It s
not connected with the House. It
must not go on record.

MR. DEPUTY-SPEAKER: 1 have
already said on some other occasion
that anybody making any remark
while sitting will not go on record.

(Interruptions)

MR. DEPUTY-SPEAKER: 7
already said it,
(Interruptions)
SHR]I P. VENKATASUBBAIAH: e
also did not seek the permission of
the Chair. (Interruptions) May I
make a submission? In your earlier

have

ruling you had said that those mem-
-bers- who have not taken your per-
. mission, if they start speaking,

that
should not go on record.

MR, DEPUTY-SPEAKER: Now
matters under rule 377. Now, any-
body getting up without the permis-
sion of the Speaker, if he speaks, it
will not go on record. It is the yuling
of the Speaker. Now matterg under
rule 377. Shri Harish Chandra Singh
Rawat. That applies to any hon.
member in this House including Mr.
Tewary.

14.40 hrs.

—

Matters under rule 377

(i) DEVELOPMENT OF FOREST AREAS IN
HIMALAYAN REGION,
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awiea &1 Wi d, W T@R T FUTHA
FL adr 5§ o & a9) & Fem W
qui. sfagey @wrar A orfe Al W H
qafa<® T GHAMY, AFGAT T T A«
AW A TFT AT EF | ag, qEr,
w-gxwr au7 {gieen § FxwEl w1
frafraq T 9T 9%

FA-GET & FH T FFHA K
grer fana faqy s wiufwan arfea fasr
74T §, T8 SAL NN AHR F SR
FA5AT & FAT F FSF ORAFT AWINA
wang ¢ | 59 wfafaaw &1 Iedir eam
sAwhT faerm ¥ FEl F Eras F§
SGAYT TN FA & fodt femr srw@r @
¥, waw, q, Taaw =i fator
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F@ATg |
r(ii) NEED FOR ENHANCEMENT OF SALA-
RIES OF STAFF IN INDIAN EMBASSIES.

DR. SUBRAMANIAM  SWAMY:
(Borrbay North East): In my recent
round-the world trip, I came into
contact with the Indian Embassy
employees in many countries. As a
Member of Parliament I considered
it my duty to ask questions about
their welfare and status,

I the employees of the Embassies
are kept happy, then their efficiency
in work would rise. Ag a consequence
India’s prestige and reputatmn would
rise asg well .

Unfortunately the plight of these
employees is not at all good. In many
countries, the cost of living has been
rising at a fast rate, but the Embassy
employees have not got any pay-rise
for several years, ranging from four
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to eight years. This has heapegd in-
dignities on even senior Embassy staft
because they are finding it hard to
make both ends meet at a reasonable
standard of living,

Amongst the category of employees
who have been locally recruited  in
the country in which our Embassy
is situatad the situation is much worse.
These locally recruited employees who
are mostly Indiang are paid salaries
below the poverty line prevailing in
those countries. In the TUSA these
employees do not even receive 'he
legislated miaimum wage paid to
skilleq employees bringing our country
into ridicule. Nor do they receive
even minimum medical benefits and
coverage. '

I urge the Government {fo imme-
diately raise by fiity per cent Lhe
salaries of our Embassy staff, and also
appoint a Pay Commission for these
emplovees for future determination
of pay.

(iii) SHORTAGE OF LIFE SAVING DRUGS
AND sTOPPAGE OF PRODUCTION BY
M/s. DEY-SE-CHEM Ltp., CALCUTTA,

SHR] R, P. DAS (Krishnagar): Sir,
even after drawing atteition of this
house by number of M. Ps. on a num-
ber of occasions that there is acute
shortage of life-saving drugs in the
country and many drug companies are
underclosure and lockout the Gov-
ernment, has dong nothing' in this
matter, -As a result the country. has
to drain out some foreign exchange to
1mport the same life saving drugs.
Thig is the policy of the Ministry of
Petroleum anq Chemicals which does
not encourage indigenous products,
products of the State owned ‘chemical
and pharmaceutical units, The gap
between export and import is bound
to be widened unlesg the Government
lay more stress on the indigenous pro-
ducts. And that is why the Govern-
ment should come forward for re-
sumption of production. I cite here
an example, M/s Dey-Se-Chem Ltd,
Calcutta has been manufacturing
chloramphenical in bulk powder
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